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"'"“EFE“éZEZHEU'EEHQE“ﬁéady, spl.counsel Por the Respdndent
' ' R-3 ‘ (s)
CLURAM:

IN THE CEWTRAL AUMINISTRATIVE IRIEUNAL JHYUERASAD SENCH

AT HYDERAGAD :

' A.ND.629/92
T.A ..o, gt, of Vecisgion: 6—11—9%

C.Vijay Kumar, : ' - R Fetitioner

Sri GVL NarasimhaRao, o Advocate Por .-
T T T he Facitioner

(s)-
Yersus

__MAQA;AA;EEQ! by its SecreE%Rx_ggﬂqgigl_gimmmmﬁeS;Dndent‘ e

India, Ministry of Home APfairs (Personnel),. e 1 s 2
New Delhi &.2 Dthersugri Naram Bhaskar Rag foridyocate for

THE HCRTBLE MR, R.BALASUSRAMANIAN : MEMBER (A)

THE HOW'BLE MR, C.J.ROY @ MEMBER (2) [

Pl

. - £ .
te' shether Reporters of loeal PEPErs may
be allowed to ses the judsmont?

<+ To be referrcd to the Rgsortesrs or nst?

3. Whether their Lerdships wish to sse
the fair copy of the Judgment?

4. dhether it nseds to e circulated tgo AR
atner Henches of ‘the Tribunal® . l

5. Remurks of Yica-Chairmen 0N <alumhs
1,2,4 (to be submitted tz Hon'ble
Vics-Lhairman whers he is not on
the Bench,) : : '

svl/ , (}gz’;’,/ | UJVQP\\

(FRBS). (HCJR)
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IN THE CENTﬂAL ADNINISTRATIVE TRIBUNAL : HYoE RABAD BENCH . [
AT HYDERABAD o | a

 ~BA Np..629/92,. . - 0t, of Order:6-11-92,

D:Vijay Kumar |
' ’ ...;Applicant
Vs,

-1, Union of Ipdia rep. by its
- Segcretary to Govt. of India,
Ministry of H me Affairs (Personnel),
New Delhl.

2.'Un10n Public Service Commission,

: repﬁ@& by its Secretary, Dholpur
House, Ney Delhi,

3. The Chief Secretary to Govermment

of Ancdhra Pradesh,
~ Secretariat, Hyderabad,

;...Respondents

Counsel for the Applicant : Sri_G.U;L.Narasimha Hao

Counsel for the Respondents @ Sri Naram Bhaskar Hao CGSC
: for RR 1 & 2
5ri O.Pandu Ranga Reddy, spl.
counsel for R=-3,-

.y m- -
CORAM:
THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI C.J.ROY @ MEMBER (3.

(Order of theDivn.Bench delivered by .
Hon'ble Sri R.Balasubramanian, Hember (A) ;.

The prayer in this Original Application is for a
direction to the Respondents 't to 3 to seslect the épplicant
to include him in the sc¢lect list published by the Govern-

ment of Andhra Fradesh as on 1-4-90,

L/ ' . 00.12;
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2. When this case was taken-up Sri GVL Narasimha Rao,

took us to letter ©t.10-3-92 from the VChie'f’. Secretary to
'GoUernménf of Andhra Pradesh to the Union Public 3ervice
f.Commission; wherein along with tuo other officers S/Sri
_K.L.Reddy andrA.R.Uéman Rag he had recommended considera-
tidn of case of Sri D.Vijay Kumar also for inclusicn in
the select list from 1982 to 1991 but subject to.the out-
come of 0A Nos.3636 to 3638/91 pending before the Andhra
Pradesh Administrative Tribunal.. While Sri GUH:ﬁérasimha
Rao argues that thgre is nﬁ impediment to Sri Uija? Kumar
being considered in the same manner as-S/S?i K.L.Reddy

and A.R.Vaman Rao in respect of whom this Bench {Jhad issued
orders on 10-8-52 in QA 628/91, Sri Raghu Raw,appearing
for the party respondents in.UA 277/91 took u;fq the'o£der
dt.17-3-92 passed by the Rndhra_PradesH Administraéiue
Tribunal iﬁ CA 1672/92, wherein the applicant herein i.e.
Sri D.Vijay Kumar figures as Respondent No.3. He took us
to the ugaratiug portion of the order which states as
follows -

“sending further orders, Respandents
.1 and 2 are directed not to treat the
Respondent No.3 as approved probationer
in the Cytegory~1I1 of Police Service
merely on the basis of G.O. |

B

....3.
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the findings in a ssaled cCOVEr.
Furthér action will be subject to
(a)the outcome in CAs 3636 to
5638)91 pending before the &FRT
zs pointed out by the Chief

SEcretéry of H.P. in his letter

. S - dt.10-3-52;

(b)the applicent's eligibility

- for consideration in the light

of the ordur ¢t.17-3-81 passed By

the APAF aht@extracted above,

4, Accorcinzly we dispose-of this C.A. with these

directicne with no order szs to costs.

[ S P e S . - i — — - T —

| | . PPPYTYEL LS sessrssrsanasssenest - U\‘
| o ourt Officer 1 | \
. Central Administrative Tribunat |
Hyderabad Bench
Hvderabad.

To
1. The Sedretary to Govt,of India,
Union of India, Ministry of Home Affairs(Personnel),
New Ielhi,.

2. The Secretary, Union Public Service Comrﬁission,
DholpurHpuse, New Delhi.

.3, The Chief Secretary to Govt., of A,P.
. Secretariat, Hydérabad.

4., One copy to Mr,G,v,L.Narasimha Rao, Advocate, CAT.Hyd.
5. One ‘cbpy to Mr,N,Bhaskar Rao, Addl.CGSC. CAT.Hyd.
6. One copy to Mr.D,Panduranga Reddy, Spl.Counsel for A.P,Govt,CAT

. Hyd,
7. One spare CoOpy. Y

pvm .




' Ms.No.141 dt.11-4-88 uithout the
Respondent Mo.3 (5ri 3.Vijay Kumar)
comnencing and completing probation
inaccordance with Rule-28 of Specisl

qule for the A.B.rolice Service.'’

He vicirously cantgnded that 3ri J.Vijay }umar
Aot even being eligible according to this order, docs not
merit sny consideration and that this order is subseguent
to letter ¢t.10-3-97 of the Chief secretary to the Govt.

of A.=.

3 Thz eligibility or otherwise of 3ri G.i1jay lumar

‘for heing considered depends @n the case pending before

the A.P.ﬁdminiétratiue Tribunal, We sre not in a-'positiun
toc cive g catecoricsel Zirection ts tnz Regpondznts, AL the
same tims if the asplicant is not considered by this 2.P.C.
along with oithers, he being 52 yzar olo, there is & possibility
of hig migsing promotion to I.P.S. EDIEUET, becoming ovil-
aced., Under thease c%rcumstances the batance of convenience
has to bs teksn into cunside;ation. Accordingly we pasc the
following order :-
Follcwing the order ct.i0-0-92

in GA 628/91 and suitably modifying,

we direct the Respandentes to place

the case of Sri Vijay Kumer also

before the same revieu committee

before which the ceses aof applicants

in CA 628/92 i.e. S/Sri KL Reddy and

_ﬁﬁ_h~h_ﬁ_~__w O\SB// AR Vaman Raop are placed for review

, of the case of Sri Vijay Kumar for

the years 1982 to 1990-3% anu place

0009-4.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : HYDERABAD

THE HON'BLE MR

AND '
THE HON'BLE MR.K.BALASUBRAMANIAN:M(A)

THE HON‘BLE.MR.T. HANDRASEKHAR REDDY:
M(JUDL}

ap

THE HON'BLE MEK.C.J.ROY : MEMBER(JUDL)

-

Dated: 6 —’] ~1992
v ! .

@RDER/ JUDGMENT 3

RudprrroAl b LM B HO : | .

in

O.A.NO. C:L‘ {‘fl___

T.A.No. . {wp.No

- |
Admiflted and interim directions .
issugd. . —
“Cantral Administea
DE%PA'

23NOV

All d

4

Disposed of with directlons

Dismigsed 1 HYDERAB |

'

Dismijssed as withdrawn

Dismissed for default
M,A.Ordered/Rejected,

No orders as to costs.





